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THROUGH COUNSEL

BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR STATE OF
| | UP.

EMAIL- bhanwar(09jadon@gmail.com
' Ph: 9639286572
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IN THE MATTER OF:
BHISHM TYAGL.......ooooooeooeooeeeeeessseessessssssssssssssssgsmsssessssscsssss APPLICANT
VERSUS

STATE OF U.P. & ORS......ccceeeevruenene. P——— RESPONDENT(s)

AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE, BIINOR IN
COMPLIANCE OF THE ORDER DT. 09.05.2025 PASSED BY THE
HON’BLE NATIONAL GREEN TRIBUNAL |

I, Jasjit Kaur aged about 40 years, D/o Shri Parminder Singh, presently posted as

District Magistrate, Bijnor, do hereby solemnly affirm and state as under:-

1. That I, the Deponent in the above captioned matter am fully conversant

with the facts of the case and is competent and authorized to swear the

present affidavit.

2. That I state that the contents of the_ afﬁdavit haye been drafted by my

counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

3. That the Hon'ble Tyibunal vide order dt. 09.05.2025 directed as under:

L
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13, In view of the above, the Chief Secretary, Government of U.P and
Member Secretary, UPPCB are airected to issue appropriate instructions
in this regard. Conzpliancé'report regarding issuance of such instructions
may be filed before this Tribunal by them through duly authorized officers

within two months.”

4. That in compliance of the aforementioned directions, the Chief Secretary,
Government of U.P. vide letter dt. 28.07.2025 has issued directions to all
the District Magis.trates of State of U.P. with respect to the timely disposal
of all the complaints recei\/ed through IGRS, emails, etc and to prepare the

/N\Wntory list and ensure that all the record is maintained accordingly.

e o f‘.’» \ Copy of the letter dt. 28.07.2025 has been Iénnexed herewith as
o\ .

ANNEXURE A-1.

” Hence, the present affidavit is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

DEPONENT

VERIFICATION

Verified at ]P&J‘ Ny on this 20 day of August, 2025, that the
contents of the above affidavit from paragraphs 1 to S are believed to be

true and correct to the best of my knowledge 'and belief. No part of it is

swem belore rne on this . ... day of the
false and nothig material has] illﬂd th reﬁ om.
who has been identiiedDY S J py g o yeny Rl’ &
who ig personally known tov A _ 8"“ ; A’“
DEP&N <

whoee Signalure (8) Is/are here Lo g vty

NG
NQTARY
" Bijnor - 246701 (U.P)
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Ao Tefoshodle U] / HAecaAYyl / UHIEE
HEU-U. . 8.-476/81-7-2025-1933826

Ina,
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#ey wieg,
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Jder A,
aaed Ty,
3R 9|
qEtEer, a9 v Adaryg uRad= 3eT-7 . wE@qs: RArs:  28-07-2025

ug-are af et 3w, a8 Resh & farwds seve Twwr-03/2025 Wsw @l gar#w
Jofo Uy T 3 H WA #o HRITOT &F I RAIF 09.05.2025 & HJWed & qay )

aAgled,

ugd e wme T sia #Rwor, aF Reeh F Raruda sfove Fwar-03/2025 A
S FAH Soge T T Hed F G Ao fE0T F aiftd s &A@ 09.05.2025 (Swamvfa
HeAd) F FUA HAIha e H dE Y, forgs gaoe 3 fAetag -

12. We are of the considered view that on making of complaint regarding environmental
violations by any aggrieved person, action in accordance with law must be taken by the
concerned District Magistrate and also by the concerned Regional Officer of the State
Poltution Control Board/U.T. Pollution Control Committee and the complaint ought to be
disposed of by verifying the factual position and péssfng reasoned order in a time bound
manner and it will be in the interest of transparency and accountability that copy of order so
passed is also supplied to the applicant so that the applicant may, if aggrieved from such

order, avail appropriate remedy in accordance with law.

13. In view of the above, the Chief Secretary, Government of U.P and Member Secretary,
UPPCB are directed to issue appropriate instructions in this regard. Compliance report
regarding issuance of such instructions may be filed before this Tribunal by them

through duly authorized officers within two months.

14. Pursuant fo the report of the Joint Committee, show-cause notice for closure of the unit
and imposition of environmental compensation of As. 32,832/- per day has been issued by

UPPCB.

15. The District Magistrate, Bijnor and the Regional Officer, UPPCB, Bijnor are directed
to show cause as to why appropriate environmental compensation be not imposed on
them for not taking appropriate action immediately on receipt of the complaint made by

the applicant to them.

171039017 /2025
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16. The Registry is directed to issue show cause nofices to the District Magistrate, Bijnor and

the Regional Officer, UPPCB, Bijnor accordingly.

17. Heplies to the show cause notices my be filed by the District Magistrate, Bijnor and the

Regional Officer, UPPCB, Bijnor at least one week before the next date of hearing fixed. -

18. In view of the ‘Precautionary Principle’ embodied in section 20 of the National
Green Tribunal Act, 2010, Respondent No. 5 is restrained from operating the plant till

further orders to the contrary.

19. The District Magistrate, Bijnor and the Superintendent of Police, Bijnor are directed to

ensure that the Respondent No. 5 does not iflegally operate the piant in question.

20. List on 30.07.2025 for further consideration. .............coooovv... "

- o AP T TR I HRY F WA A AR U Feay N QY g B 3wA-
WU BTN THATT Ieoaa F wEw F RN et g 3 Aoamen, A9 Wy @
wod fasEe getot W qaita wdard i g0 RNwaat & queaayel R sua Je
YA & & Fue F AW WYT 3bd W0 AEaat & qenag [ueRer & & T Sdad
& FEOY # SN AW FI U IhegaR RewE A e s o gafe fear sna) gw
Ty # Ppa wAWE K @A AW, o vd Fodarg oRadT RN some W@ (Email-
envsection7@gmail.com) Td Sofo UgWur faAur W, F@AF (Email-ms@uppcb.in &
ceo7@uppch.in) & UMY W Fa Hr gARE ¥

Holih-gUteH|

HId,

ufAfafr-ggry aftg, soue ugmor Faswr %, T@Ey & 39¢ U7 TEW-Ud-29902 /8-
7/ H.-03/2025, feAI® 08.07.2025 & W A zw TEw & wy oRa B pum #e

THoSfloo & Ieh fAUR /Y RAIF 09.05.2025 F HH F AR FATA TS §C ueRw #
Aafda 0 @ gaeor ava ge RU fds v @ aaa & sueey sud @)

3T A,

Digitally signed by

ANIL KUMAR ( FRT FAR )
Date: 28-07-2025 939 wfaal
15:30:12
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